
Government of Jammu and Kashmir

o.ru.t-J.,i oiLaw. Justice and Parliamenury Affairs

Civil Secretariat

Srinagar/Jammu
***l*

subiect:_Litigation Reforms and effective monitoring of Litigation in Union territory of

Jammu and K"'hti'-A;p;l;;;;; of officerin charge(olC) Litigation'

GOVERNMENT ORDER NO:- 3290- JK (LD ) of 2026

oliBdlos- 03 - 2026

Sanction is hereby accorded to the appointment of Mr' Bashir Ahmad' General

Manager, DIC Kulgam * o;;t;";utg" I-itigution (oIC) in case titled lvI/s Bhan

Stone Crusher v/S U.T "f 
J;;-;; rin-it a others- in WP(C) No' 2795'12025

including contempt petiton]iiariv] ottf"t i"r"* Hon'ble High court of J&K and

i"iro"i.".t Administrative Tribunal/ or any other forum'

The terms and conditions of appointment "f 1"- ^9': 
shall be govemed by the

provisions of Govemment O'jt' N" f OZ:-fK(LD) of 2021 dated24'01'2021'

By order of Government of Jammu and Kashmir'

sd/-
(Achal Sethi)

Commissionei /Secretary to Govemment
Dated: 05 03'2026

No:-LAW-OIC/3/2026

Copy to the:-

12. lncharge Website'

13. Government Order file

14. Concemed hle'

t. Leamed Advocate General' J&K'

;. ffi*rit;.;"tary to Hon'ble Lieutenant Govemor' Raj Bhawan'

3. Joint Secretary(J&K), Ministry of Home Affairs' Govemmentof lndia'

i. 
"*.ri.t* 

o*.ral, High court of J&K and Ladakh' Jammu/Srinagar'

5. Principal Secretary to Government ' 
lndustries and Commerce-Deparunent

6. Principal Secretary to non'ul" ctti"iiustice' High coun ofJ&K and Ladakh'

7. Dkector Litigation, Srinagar/ Jammu'

8. Law Officer concerned

9. Oflicer ln Charge Litigation(Olc)'

iO. ,rt".i, t".,."O to Chief Secretary for information of Chief Secretary'

ii. prirate Secretary to Commissioner Secretary Law'

w0
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(Reyaz Ali Bh
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)

-DePutY Legal Remembrancer

(Vry
)/


